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Raipur, dated 11 September 2003 

• Notification 

No F 6-3/Culture/XXX/2003 - In exercise of the powers confen-cd by 
clause (a) of Section 9 of the Chhattisgarh Cinema (Regulation) /\ct. 

19 52 (NO. XVII of 1952), the State Government hereby ma~cs the 
following amendment in the Chhattisgarh Cinemas (Regulation) Rules. 
1972, namely · -

Amendment 

In the said rules, -

I . After clause ( c) in term I in conditions and restrictions of "Form I ~11 

of rule 10 I the following clause (d) shall be inserted. 

"(d) The free exhibition of atleast two slides/messages regardinµ 

environmental conservation, shall be compulsory in every show in 

every cinema theatre, video parlour and touring cinema. In case ol' 

non compliance of-the condition by the licence holders their licence 

may be cancelled immediately." 

By order and in the name of the Governor of Chhattisgn rh, 

~V •y'o9/0.3 
Ja.i Singh Mhaskey, Deputy Secretary 
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